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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH
AT HYDERABAD

DA No,.1011/90, | Date of Order:17-12-1990,

Y.Venkat Rao
1 sssehApplicant
Us.

1. The Gensral Manager,
. Sguth Central Railuay,
Sscundsrabad,

2, The Divisional Railusy Mana%er
Personnel Branch, Hyderabad(M f/
Secunderabad.,

«ssefespondents

Counsel for the Applicant : Shri L.Nageswara Rao
Counsel for the Respondents : Shri Jalli Siddaiah, SC for Rlys

g _—

CORAM:
THE HON'BLE SHRI B.N,JAYASIMHA : VICE CHAIRMAN
THE HON'BLE SHRI J.NARASIMHA MURTHY : MEMBER (J) (II)

(Order of §H& Biwision Bench delivered by
Hon'ble Shri 8.N.Jayasimha, Vice~Chairman)

The applicant is an AC Mechanic in the South Central
Railway, Hyderabad, He has filad this application aggrieved
by the memo Nc.YP/SBS/Elac/SUp/LDCE dated 29-11-1990 under
which his name has been deleated on the ground that he is
not sligible for consideration for the post of Apprentics-
Mechanic (Elsc) from the list of candidates who had been

declared eligible for viva-voce test,

2, The applicant state that he had applied for the post
of AC Mechanic in ths grade Rs.260-400 pursuant to a notifi-
catimntgéglling for applications for appointmeat £€ the sgaid

post. He was selected as a Trainee AC Machanic and after
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succesful completion he was absorbed om regular basisién i;;?
ii;ééi983. He was promoted in February, 1988 tc the post of
AC Mechanic Grads-l1 a?terrpassiné ths requisite trade test,
In November, 1988 the 2nd respondent had notified the
proposal to conduct selection for eppointment as Apprentice
Mechanics (Electricel) in the Grade Ra.1400~2300. The con-
ditions for seslection of Apprentice Mechanics (Elec) have
been stated in the office order dt,7-11-1988, The appli-
cant states that he full:fillgall the requirements. The .
2nd respondent in his ordei dt.. Br11-1989 nnti.f’ied that
aéuen persons had qualifisd in the uritten tsst and eligible
for viva-voce test and the épplicant's name was shown
against Sl.No.4. UWhile this was so, by issuing the impugned
proceedings the 2nd respondsent delaataa the name of the
applicent from the sligibls candidates list. The applicant
submittedi}epreaentazion to the Respondents on 5-12-1990,
but so far it has not been disposed-of. Without considering
the representation dt.5-12-1990, the 2nd respondent called
five persons for viva-voce test fixing the date for 18-12=-90,
Hence hap?iled this application conterding that the deleation

of his name is arbitrary and {llegal,

3. We have heard Shri L.Nageswara Rao, learnsd counsel
for the applicsnt and Shri Jalli Siddaiah, learnad standing
counssl for ths'Raspondegép. ‘The applicant submitted repre-
gentation dt,5=-12~1898 and the respoadentsﬁyet to dispose=of

his representation. Shri Nageswara Rao statss that thas
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applicant is compelled to approach this Tribunal sven
before his representation could be disposed-of by the
respondents as ths viva-voce test has been fixad on
18=-12-1990 uithéut calling the applicant Por the inter=-
uieu; If the applicant is not tested along with the
others, it will cause irremédiable pre judice to his
prospect of promotion, in the event it is held that he
Pulfills’the.requirements for the post of Apprentice

Mechanic (Elec).

4o Shri Siddiah states thatiﬁﬁeQBpplication is premature
as the applicant has submitted a repressentation only on
5-12-1990 and he has rushed to this court even before the
respondents had time to coﬁsider the representation. He

also states that if it is Pound that the deletion of the

-name of the applicant is not proper, the respondents can

seperately call him for viua-uoce test, On a considera-
tion of these submissions, we direct the Respondent Np.2

to interview the applicant also along with the Pive

other candidates toc whom intimations has bean given by

the memo dt.14-12-1990, The respondents will also dispose-
of the representation dt,5-12-1990 of the applicant within
& period of two weeks from ths date af receipt of this
ordsr and if his contentions sre acceptable and he is

Pound sligible for the post of Apprentice Machanic (Elec)

and if he is selscted in the intervisu to be held on
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18-12-1990, the applicant will be promoted inaccordance
with his position in the merit list. The application
is diqused-c? as pramature with the above directions.

No order as to costs,

F
g) 0 Qﬂﬁxxﬁ_
\jJ G :
(B.N.JAYASIMHA) ) (J.N.MURTHY)

Yice=-Chairman Member (J) (II)

Dateo: 17en Degamber, 130, NPy, Ly

Dictated in Open Eourt.

5 =aDeputy Registrar {Judl)

avl/
To
1. The General Manager, S.C.Railway, Secunderabad.

2. The Divisional Railway Manager,
Personnel Branch, Hyderabad (MG)/Secunderabad.

3. One copy to Mr.L,Nageswara Rao, Advocate. B amuma et

6-3-609/170, Anandanagar Colony, Khairatabad, Hyd.
4, Cne copy to Mr.Jalli Siddaiah, SC for Rlys, CAT.Hyd.

5. One copy to Hon'ble Mr.J.Narasimha Murty, Member(J) CAT.Hyd.

6. One spare COpY.
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CHECKED BY APPROVED BY
TYPED BY COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ATHYDERABAD.

THE HON'BLE MR.B.N.JAYASIMHA : V.C.
AND

THE.H@N&BLE_MR,LLSGR¥&—ﬁac-rﬁwh?%

AND

—

THE HON'BLE MR.J.NARASIMHA MURTY:M(J)

AND
THE~H9NLBbE—MRTRTﬁRﬁKSUﬁRKHKNTENEMtK)

DATE: 24-9-

GREEX / JUDGEMENT: .

M.A. /R.A.

7.ANo. ' W.P,No.
0.A.No. \o\\\ﬁo

Admiftted and Interim directions
issued,

Allawed.

Dismissed for default,

Dismissed as withdrawn,

Dismikssed. o
Disposed of with direction.
M.A. Ordjred/Re jected.
No order as to costg ~n ta.
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